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= BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 453 of 2025

"IN THE MATTER OF:
SOHANVEER ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD

|, Rajendra Prasad, S/o. late Shri Vishnu Ram, aged about 58
years, Regional Officer, Uttar Pradesh Pollution Control Board,
Meerut, U.P. at present at New Delhi do hereby solemnly affirm
and declare as under:

1. That | in the abovenoted capacity, am well conversant with
the facts and records of the present case and being
authorized by U.P. Pollution Control Board, hence am
competent to swear this affidavit.

That the abovenoted case came up for hearing on

07.10.2025 when this Hon'ble Tribunal has directed that a
Joint Committee consisting of District Mlagistrate, Kalina
and representative of U.P. Pollution Control Board be made

and submit a factual report within one month.
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That in compliance of the said order, Additional District
Magistrate (F/R), Meerut has constituted a Committee
consisting of Regional Officer, U.P. Pollution Control Board

and Mining Officer, Meerut vide order dated 15.10.2025.

That the said Committee visited the site of brick kiln on
11.11.2025 wherein it has been found that brick kiln was
established in the year 2006 as per the guidelines of Zila
Panchayat which were effective at that time. A copy of
inspection report dated 03.12.2025 in respect of inspection
conducted on 11.11.2025 is being enclosed herewith and

marked as Annexure-1.

That the brick kiln has taken Consent to Operate from time
to time which is valid till 31.07.2027.

That the Applicant has filed O.A. No. 231 of 2025 earlier
which was disposed of by this Hon'ble Tribunal vide order
dated 14.05.2025. True copy of the order dated 14.05.2025

is being enclosed herewith and marked as Annexure-2.

That CCA granted to Respondent No. 3 dated 30.01.2023

is being enclosed as Annexure-3.

That at the time of inspection, the brick kiln was closed due

to off season.

That State of U.P. has issued a letter dated 01.05.2020
wherein it has been provided that as per notification No.
1224(A) dated 28.03.2020 issued by MoEF & CC,

Government of India, mining for construction of bricks has
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been exempted from taking the Environment Clearance. A
true copy of the letter dated 01.05.2020 is being enclosed

herewith and marked as Annexure-4.

Copy of notification dated 28.03.2020 issued by MoEF &
CC, Government of India is being enclosed herewith and

marked as Annexure-5.

10. That at the time of inspection the Applicant has shown the
concern about the safety of his field. The Project Proponent
has been directed to maintain the slop in the ratio of 1:2
regarding the safety of field of the Applicant, though there
appears to be some dispute about the boundary between
the two fields, however, the Project Proponent has been

directed to maintain the slop in the aforesaid ratio.

The above facts are being placed for kind consideration of this

Hon’ble Tribunal. /@N
/

DEPONENT

VERIFICATION:
Verified at Meerut on this the  day of December, 2025 that the

contents of above affidavit are true and correct to my knowledge
based on records and information received and believed to be
true, no part of it is false and nothing material has been

concealed therefrom.

/
DEPONENT
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Inspection report in compliance to Hon’ble NGT order dated 07.10.2025 passed in
the Original Application No. 453 of 2025, Sohanveer V/s State of U.P. & Others.

Introduction:-

Hon’ble NGT in Original Application No. 453 of 2025, Sohanveer Vs State of U.P.&
Others, has passed order on 07.10.2025. Order of the Hon’ble Tribunal is as below:-

. “3. Prima facie the averments made in the application raise substantial questions
relating to environment arising out of the implementation of the enactments specified
in Schedule-1 to the National Green Tribunal Act, 2010.

4. In view of the averments in the application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through District Magistrate, Meerut, (2) Uttar
Pradesh State Pollution Control Board (UPPCB) through its Member Secretary
Principal and (3) Kalina Brick Filed, VPO Kalina, District Meerut, Ultar Pradesh who
stand impleaded as respondents No. 1 to 3. The Registry is directed to prepare and
attach memo of parties to the application and issue notices to respondents No. 1 to 5
requiring them lto file their replies/responses.

5. In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and to suggest
appropriate remedial action. Accordingly, we constitute a Joint Committee comprising
of representatives of UPPCB and District Magistrate, Kalina and direct the same (o
meet within two weeks, undertake visits to the site, look into the grievances of the
licant, associate the applicant and representative of the concerned project
honent, vcnﬁz the jac!uai posmrm and mg,gest appmp: ‘iate remedial action. The

btaining of E nwmmnemal Clearance regai a'mg excavatio n/mrmf?g of soil, C on.scn: to
Establish and Consent to Operate and compliance with conditions thereof by the
Project Proponent.

7. Report of the Joint Committee may be filed within one month and replies/responses
by the Respondents may be filed within next one month.

8. Liston 17.12.2026 for further consideration.

9. A copy of this order may be sent to the Member Secretary, UPPCB and the District
Magistrate, Kalina by email for requisite compliance.”

Inspection of site and observation;:-

Inspection of the alleged site of Respondent No. 3 M/s Kalina Brick Field has been
carried outon 11.11.2025 by Yogesh Kumar Mishra, Assistant Environment Engineer,

1|Page
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UPPCB, Meerut & Ajeet Singh, Mining Officer, Meerut. At the time of inspection Mr.
Chandrapal Singh, Partner of the brick kiln and Mr. Sohanveer, Petitioner were present

there,

Background:-

.

2

The brik kiln M/s Kalina Brick Kiln is established in year 2006.

As per record first CTO was issued to M/s Kalina Brick Field, Vill.- Kalina,
Block-Rohta, Distt. Meerut vide order dated 26.03.2009 valid upto 31.12.2009.
further CTO renewed upto 31.12.2014 then upto 28.05.2020 then upto
31.07.2027 which valid at present.

Site of the brick kiln is according to the Guidelines of Jila Panchayat which was
effective of that time.

Petitioner Mr, Sohanveer has made several complaints regarding violation of
guidelines and norms, which were not confirmed in inspections carried out
earlier.

Earlier Origional Application No. 231/2025 of the Applicant Mr. Sohanveer was
disposed by Hon'ble National Green Tribunal vide order dated 14.05.202%

Observations of inspection:-

of his land for brick making. Further soil obtained from nearby land under the

permissible depth, resulting that land of the applicant becomes high again to the
adjacent Gata No. 696/2 & 696/3. Applicant concerned about the safety of his
agricultural land.

During inspection ground level gap/deference of approx. 01 meter observed. It

was also observed that the soil excavation was carried out without maintaining slope of
I:1.5. Applicant and proponent both were not agree about the line of division of the

lands.

Environment:-

1. During Inspection brick kiln is found non operational due to off season.

YR, Dinyl i




2. Brick Kilns of NCR reason are permitted to operate only for the period from 01+
March to 30" June of the year in compliance of order passed by Hon'ble
Supreme Court in Civil Appeal Diary No. 18213/2021.

3. Brick kiln is converted in High drought technology (Rectangular) having fixed
stack of 30 meter hight equipped with port hole, platform and staircase and 15
HP engine.

4. Brick kiln M/s Kalina Brick Field, Vill.- Kalina, Block-Rohta, Distt. Meerut

have obtained Consent to Operate (CTO) for the period upto 31.07.2027 to
produce bricks 20000 nos./day.

Mining:-

1. As per trench width capacity of brick kiln is assessed 22 Paya. Regulatingfee for
the year 2024-25 was Rs 3,56,820/- deposited vide chalan no. 2400281739 on
20.12.2025 for 20 Paya. In compliance to the instructions given during
inspection proponent has deposited remaining Regulation fee for additional 02

Paya as assessed, vide chalan no. AKV 250029862 dated 24.11.2025 Rs 33567/-
along with interest.

Recommendation: -

I. Applicant Mr. Sohanveer is conceming about the safety of his agricultural
field, which is appropriate and proponent is also agreed with the same.

. It would be appropriate to line of division should be decided by the Revenue
Department and Proponent is bound to maintain the minimum slope 1:2

between the level of Applicants field and soil obtaining area presently
utilised.

- During inspection Proponent representative committed for the same if it
required after the division line marking by Revenue Department, In this
regard direction has been issued to proponant brick kiln by Mining Officer,
Meerut.

Report is submitted for kind consideration please.

Annexure- Photographs and available documents.

Ajeet Singh, Ating-
| Mining Officer, Meerut
Yogesh Kumar Mishra,

AEE, UPPCB, Meerut N@ﬁ\ﬂ”
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Photographs taken during inspection of Excavation Site
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R Uttar Pradesh Poliution Contrql Board
N Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
HI Phone:0522-272082K.2720831, Fax:0522-2720764, Email: infoleuppeb.in, Website: www uppeb.com
|761GUJ'UPPCBJ’MCt‘FUt(UPPCBRO)/CTOIhothIMEERUT!ZGZB Date: 30/01/2023
To,
M/s
KALINA BRICK FIELD
VILLAGE KALINAMEERUT,250504 LOCATION: Application hj
29.083323,77.483124 19593811

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to KALINA BRICK FIELD located at VILLAGE KALINA,MEERUT,250504
LOCATION: 29.083323,77.483124. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

I. This CCA KALINA BRICK FIELD granted for the period from 30/01/2023 to 31/07/2027 and valid for
manufacturing of following products.

S
No
! Bricks 20000 Numbers/Day
2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
%ﬂ:@%m&dnly quantity of cffluent discharge (KLD) :-
B Ao o

Product Quantity Unit

i, /. .-,,\\%-,%7\\ Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
§ Ve o,«:‘ | Domestic 2 Septic Tank Septik
by / Tank/Soakpit
Ny . :
L Industrial 0 Septic Tank
)4

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality.

In casc of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phonc/cmail with a report in this regard to be dispatched immediately.
(1i1) The treated effluent shall be recycled to the maximum extent and should be reused within the premiscs
for gardening cte. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.Ne. Parameter Standard
1 Domestic-2KLD as per norms
2 Industrial-O0KLD
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(iv) Sewage Treatment and Disposa :- The applicant shall provide comprehensive STP as is requirdiBig,

Q% reference o influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this FCg:lrdlm be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achicve the quality of the treated scwage to the following standards.
S No. Parameters Standards
3. Conditions under Air (Prevention and Control of Pollution) Act =1981 as amended :-
i) The applicant shall use following fucl and install a comprehensive control system consisting of contro|
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to thc following standards.
Air Pollution Source Details
S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Brick Kiln Rice 01 Particulate | 30 meter from
with husk/bioma Matter ground level
rectangular | ss/Agricultu
shape(Zig re
Zag refuse/pelle
methodolog | ts/briquette
y) S
P e Emmission Quality Standards
, N 4\ |S No. Stack no Parameters Standards
i o N el 9% | 1 01 Particulate Matter 250mg/Nm3
L= eI easc of stoppage of functioning of air pollution control cquipment, production has to be stopped
NS, -,in}mi:ﬁi‘a'__t'ély and this Board has to be intimated by fax/phone/email with a report in this regard to be
“f.é_g:,-jhifini_;_b_zz}tchcd immediately

-

(ii) The unit will not use any type of restricted fuel,

i11) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for mecting the ambicnt noise standards for night and day time as prescribe
arcas/zoncs (Industrial, Commercial, Residential, Silence) which arc as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

d for respective

Standards for Industrial [Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 | 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1} Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.
5. Competent Authority reserves the ri ght to change/modify/add any time any condition of this CCA
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1 ‘6L 6. Uit has to comply with the following specific & general conditions. Non compliance of any provision of
" this _C.C.f\'und provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
'I:r:inshoundalry Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are dirccted to develop Miyawaki Forest as
per the SOP available at URL:-lmp:fa’www..upccp.infTrainingScssion.aspx for ensuring timely compliance of
this direction, you arc hereby directed to submit a bank guarantcce with minimum validity of onc year of the
amount cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this dircction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
I. The applicant shall get analysed the samples of cffluent/cmission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however. not without the prior consent of the Board bring into usc any new or altered
outlet for the discharge of effluent or gasces emission or sewage waste from the unit,
3. Treated Industial waste water and domestic waste water shall be disposed jointly at onc disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of rcceipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
= applicant shall maintain good housc keeping. All valves/pipes/sewer/drains etc. must be lcak-proof
O'Eéiﬂg; ustry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
[ Contrdl egi{pment and stack for smooth sampling/monitoring of cfficicncy of pollution control systems.
Y e shall provide Inspection Book at the time of inspection to the Board's officials.
- {;:i\&‘-hl?j:@;d duc to any accident or other unforescen act or event, such emission occurs or 1s apprchended to
Q;M ess of standards laid down, such information shall be reported to the Board's offices and all
VZl;t erned offices. In case of failure of pollution control equipment, the production process connected
shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be cmitted through designated chimney/stack
only.

10. In casc of any damage to the agriculturc productivity, human habitation ctc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices, The industry shall be liable to pay compensation also in such cascs as decided by

the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cte. or any change in cffluent discharge

point or emission point

12. The Board rescrves the right to revoke/add/modify any stipulated condition issued along with CCA as
may be nccessary.

Specific Conditions:-
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Q I. Brick Kiln shall be operated in such a manner that ambicnt air LlUﬂ“E)’ should ’“_“ be 3“'5“""-“'0’)’. i!f‘ﬁ‘;l.tz.
2. This CTO will be subject to the order passed by Hon'ble Supreme Court of India, Delhi in writ petition
no. 18213/2021 NCR Brick Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly :\'tibjcct to the orders passed in this writ petition time to time.

3. Brick kiln shall comply with dircctions of Hon'ble National Green Tribunal/Hon’ble Supreme

Court/CPCB/UPPCB issuced time (o time, .

4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down

by notification dated 22.02.2022 issued by Ministry of Environment, Forest and Climate Change,

5. Brick kiln shall ensurc covering of trucks/ vehicles properly during transportation of raw matcrials/

bricks.

6. Brick kiln must ensure platform of size 4Fect x 6Feet and portholc of minimum 4 inch diameter in size as

per the norms or design laid down by the CPCB for monitoring of cmissions.

7. The said Brick Kiln must be operated as per zig-zag setting, rectangular in shape methodology. Mixed

settling of bricks in kiln is not allowed

8. Regarding Fucl , as per direction no. 65 issued by Commission for Air Quality Managecment & Adjoining

Areas, Delhi, Brick kiln will ensure use of approved fuel i.c., Biomass/Agriculture refuse and

Pellets/briquettes/PNG cte. as far as possible. In case of non- availability of approved fucl, coal may be used

as per notification dated 22.02.2022 issucd by Ministry of Environment, Forest and Climate Change. Brick

kila shall not use any unauthorized/restricted fucl like rubber/ scrap/tyrc/ oily residuc/ pet coke/ plastic/

leather cutting cte. in the Manu facturing process.

9. Brick kiln shall deposit amount of environmental compcensation; if applicablc.

10. Brick kiln shall submit necessary approvals from other departments i.c., mining, labour, sale tex etc.

before starting operation.

11, Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.

12. Brick kiln shall submit quarterly monitoring report of stack and ambicnt air quality from a

certificd’approved/NABL accredited Laboratory.

13. Brick kiln shall ensure adequate plantation of trees/shrubs and maintain green belt along with proper
cm for water sprinkling within its premiscs.

: i\_]izBr sk Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition

7, %&L‘;&ﬁ}&agcmcnt Rules, 2016. _
/ fg 8 ;GTSﬂ;iB{h‘di iln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
LR Y ARrofegtgn) Act, 1986.
5 Synsent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
cfore making any modification in product/process/fucl failing which consent would be dee

—

med

I7. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
I8. Compliance report of this conscat order must be sent to this office within two months.

I9. The applicant shall make an application along with prescribed fee for grant of rene
30 days before the date of expiry of this consent.

20. Any amendments/revisions made by thc Board/CPCB/MOEF in the APCS/cmission/stack height
standards shall be applicable to the Brick Kiln from the date of such amcndments/revisions.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If

the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same,
the carlicr cong

wal of consent at Icast

then
ent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

22. In case of use of standby DG set, it must be operated as per direction no, 55 issued by CAQM & AA.

Dclhi. The link for same is https://caqm.nic.in/WritcReadData/ LINKS/ 5537426406-4577-4794-bb99-
8982¢37350dc. pdf
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23. Brick kiln will be liable to pay outstanding fee if any.

24. Notwithstanding anything contained in this conditional letter or consent, the Bgurd hereby rcscrvcs‘f the
right and powers under Scction 27(2) of the Water (Prevention & Control ofPoIIunm‘U Act, 1974 and |ts'
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and it
amendments thereof to review an y and/or all the conditions imposcd herein above and to make such

variations as deemed fit for the purpose of the Acts by the Board.

AN KIT Digitally signed

by ANKIT SINGH
SI NG Date: 2023.01.30

18:43:53 +05'30¢
RO,UPPCB,MEERUT

A N K lT Digitally signed

by ANKIT SINGH

SINGH Da‘tezlzozlor‘}?
RO,UPPCB.MEERTT



 CHALLAN

(37ee WA=t @yt urg #9341, 30%0)
Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

Challan No.: AKV240028739 Challan Date:20/12/2024
Assessment Year:2024-2025 ax Period: ANNUAL |
Name of the Bank: [I
Unigue Id: JosaarFk385Q1ZI
Depositor Name: KALINA BRICK FIELD
rgepositor Address: \VILL KALINA TEH MEERUT MEERUT
Head Description Serial No./Amount (in Rs.)
085300102010000@fast Rraraa QJWWJ@TTHH?QW 1 307800.00
0853001020200005 T wrfeqar 2 2000.00
085300104010000§Ie} grfeaar 3 30780.00
0853008000100003=g wrfcaar 4 16240.00
Totals of the above heads - 356820.00
A SUM OF Rs. 356820.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT |
TRANSACTION ]-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositor Remarks->None)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAEPCNQX1, Scroll Date:-21/12/2024 |

https:/irajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx mn
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20 CHALLAN

(3rellE @erer T uTq 3t 3T, 3090)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

[Challan No.: AKV250029862

Challan Date:24/11/2025

!A_ssessment Year:2024-2025

Tax Period: ANNUAL

—

Bame of the Bank:

—

Unique Id: 09AARFK3895Q121 ]
DDepositor Name: KALINA BRICKS FIELD I
. . 2 PAYE BHATTA KHASRA NO 624- 625 VILL KALINA
P SR ACe s TEHSIL MEERUT MEERUT J
Head [Description Serial No./Amount (in Rs.)
085300800010000p=1 wifeq=r 4 5055.00!
SRRCIE R Te T S S S——
085300107010000 > ~ 3= =0 e 2 5 25920.00
SIS
085300107020000FH0T wrfea=y 6 2592.00
Totals of the above heads o 33567.00

(Depositor Remarks->None)

_'_I"HE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACT!(_)_N_IS : CPAFXUBYH4, Scroll Date:

A SUM OF Rs. 33567.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION J-- ON HAS BEEN DEPOSITED BY THE DEPOSITOR.

-24/11/2025

hnp5:!!rajkosh.up.nic.in!PayGalewayiEPayChal[anCupy,aspx

1171
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Annex- 2_

Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 231/2025
(LLA. No.362/2025)

Sohanveer Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 14.05.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICAL MEMBER
HON'’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Gagan Sharma, Mr. Yogesh Dagar & Mr. Deepanshu, Advs. for
Applicant

ORDER

1. In this original application, plea of the applicant is that he is a lawful
owner and cultivator of agriculture land bearing khasra no. 697, Village

Kalina, District Meerut, Uttar Pradesh. -

] Grievance of the applicant is that respondent no.4 namely Kalina
< %rick Field (Kalina Makra) is illegally operating the brick kiln and carrying
out the illegal miﬁing activities without adhering to the safeguard and
environmental norms which is affecting the agricultural field of the

applicant.

3. Record reflects that a complaint was made against the brick field in
question and Assistant Environment Engineer had passed the order
rejecting the complaint on 21.12.2024 based upon the inspection carried

out on 19.12.2024 by observing as under:-

% e, 7 wcf, e 2 oo, &7 g HTTBIR 7 7 &1 & aur
IRTof & RN B 24e7e7 § 30 Ko S et el 81 $z ygT 2010 @
T AR & e g7 v el e fvear TR 7 ST & T
a’fﬁﬁmﬂs’a:@#aﬁws‘wmﬁd{mamwmm

1
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11 1 81 famrt ue arg Sty 3 orgHav eg e TR e &R IR
BT 08.04.2022 T YRe FTHT ERT G} FNI¥ar [a1@ 22.02.2022 &
SR 4 §7 P QIEIT, 4X6 /‘r?:?amﬁawﬁva‘#a?mﬁﬂs’fs'zuaa"a?
o T TR RAIF 31,07, 2027 T Tpd §1 TToHOHT S7RTHF01
A1 830 5 7 £ 557 T T S 1§ 5T T A 7 81 AT
& el &7 giY 787 il

S/ Rrerad Bafa A v/ g 8r

4. In that inspection no violation of norms was found. That apart, it is

not in dispute that Original Suit No. 747/2016 in the matter of Manveer

Singh & Ors. Vs. Sh. Harpal Singh is pending before the Court of Small

Causes Court. Counsel for the applicant does not dispute that applicant is
a party in that Civil Suit and a copy of the order dated 21.12.2024 passed

on some applications under Section 40C of CPC has been placed on record

which indicates that issue of digging of the soil from the land was raised

and Civil Court has passed an order of status quo.

5. In the circumstance of the case noted above, we are of the view that

without there being authentic material on record it would not be proper to

present application. However, if the applicant comes in

ossession of some relevant material indicating the violation of

environmental norms by respondent no.4-Kalina Brick Field then it will be
to him to file an appropriate fresh complaint along with relevant

open
Member Secretary, Uttar Pradesh Pollution

supporting material to the
ard who on receipt of the same will get the spot

gation made in that complaint and

Control Bo. inspection done

and ascertain the correctness of the alle

take appropriate action, if required.

6. OA is accordingly disposed of.

7. Pending IA is also disposed of.

Prakash Shrivastava, CP

23
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May 14, 2025

Original Application No. 231/2025
(LA. No.362/2025)

JG.

Arun Kumar Tyagl, JM

Dr. Afroz Ahmad, EM
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) Control Board
== Uttar Pradesh Pollution .
"g{‘:;'%# Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
T Mhone:0522-272082%.2720831, Fax:0522.2720764, Email: infolruppeb.in, Website: www uppeb.com
176160/UPPCB/Meerut(UPPCBRO)/CTO/both/MEERUT/2023 Date: 30/01/2023
To,
M/s
KALINA BRICK FIELD
VILLAGE KALINA,MEERUT,250504 LOCATION: Appllclagm;n Id-
29.083323,77.483124 593811 _

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to KALINA BRICK FIELD located at VILLAGE KALINA,MEERUT,250504
LOCATION: 29.083323,77.483124. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

I. This CCA KALINA BRICK FIELD granted for the period from 30/01/2023 to 31/07/2027 and valid for
manufacturing of following products.

S Product Quantity Unit
No
1 Bricks 20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of cffluent discharge (KLD) :-

R I Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
| e‘.. Domestic 2 Septic Tank Septik

g Tank/Soakpit
(S Industrial 0 Septic Tank

o
==ftadc Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference o influent quantity and quality.

In casc of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated cffluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ctc, Quality of the treated cffluent shall meet to the following general and speceific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Domestic-2KLD as per norms
2 Industrial-0KLLD
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25@\'} Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achicve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amcended :-
i) The applicant shall use following fucl and install a comprehensive control system consisting of control

cquipment as required with reference to generation of emissions and opcrate and maintain the same
continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Brick Kiln Rice 01 Particulate | 30 meter from
. with husk/bioma Matter ground level
rectangular | ss/Agricultu
shape(Zig re
r?ag refuse/pelle
methodolog| ts/briquette
ZRARp y) .
TN
:“T‘l «-_;:a-ei x ?‘\ﬁ Emmission Quality Standards
\ .'i ;ﬂ- :’:ﬂ“q gll
CLpe 4
3 Y No. Stack no Parameters Standards
D]", ot 1 01 Particulate Matter 250mg/Nm3

In casc of stoppage of functioning of air pollution control cquipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(1) The unit will not use any type of restricted fuel.

il1) Noise from the D.G. Set and other source(s) should be controlted by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respe
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

clive

Standards for Industrial |Commercial| Residential
Noise level in Area Area Area
db(A) Leq

Silence
Zone

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

L 75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA
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6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
b this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
'I‘rzinshnu.ndalry Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules,
7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:—http:ﬁwww.upccp.infTrainingScssion.aspx for ensuring timely compliance of
this direction, you arc hereby directed to submit a bank guarantee with minimum validity of onc year of the
amount cquivalent to the sum of initial consent fecs (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requircs the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.
General Conditions:-

I. The applicant shall get analyscd the samples of cfflucnt/emission/hazardous wastes at lcast oncc in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB,

2. The applicant shall however, not without the prior conscnt of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement cquipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA an
conditions within 30 days of receipt of this CCA. If at any point of
complying with stipulated conditions or any further direction/instr

d submit compliance report of stipulated
time, it is found that the industry is not
uction issued by the Board, legal action

ping. All valves/pipes/sewer/drains ctc. must be leak-proof

y shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
cnt and stack for smooth sampling/monitoring of cfficiency of pollution control systems.
shall provide Inspection Book at the time of inspection to the Board's officials.

to it shall be stopped with immediate cffect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In casc of any damage to the agriculture productivity,
it shall be imperative to stop production in the indust
reported to Board's offices. The industry shall be liab

the Competent Authority.
I'1. The applicant shall apply before the 60 days of expiry of CCA or any
production capacity/manufacturing process/capacity enhanceme
point or emission point

12. The Board reserves the right to re
may be necessary.

human habitation ctc. by the operation of industry,
ry with immediate cffect and such information shall be
lc to pay compensation also in such cases as decided by

change in production types/
Nt cte. or any change in effluent discharge

voke/add/modify any stipulated condition issued along with CCA, as

Specific Conditions:-
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286 Unit has to comply with the following specific & genceral conditions. Non compliance of any provision of

hd this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management ang
Trdnsboundzlry Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rulcs,
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest g
per the SOP available at URL:-htlp:lfwwu.'.upccp.infTrainingScssion.aspx for ensuring timely compliance of
this dircction, you arc hereby directed to submit a bank guarantce with minimum validity of onc year of the
amount cquivalent to the sum of initial consent fees (Air and Watcr) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In casc of non-
compliance of this dircction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
I. The applicant shall get analyscd the samples of cfflucnt/cmission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall rcport to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into usc any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
(nitiated against the applicant.
(cant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be lcak-proof

R  shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
ToR ' ﬂ cnt and stack for smooth sampling/monitoring of cfficicncy of pollution control systems.

uistyy shall provide Inspection Book at the time of inspection to the Board's officials.

duc to any accident or other unforeseen act or event, such emission oceurs or is apprchended to
xcess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control cquipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In casc of any damage to the agriculture productivity, human habitation ctc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cte. or any change in cfflucnt discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be nccessary.

Specific Conditions:-
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1. Brick Kiln shall be operated in such a manner that ambicnt air quality should not be adversely ufﬂ:ctzg

(&

3 This CTO will be subject to the order passed by Hon'ble Supreme Court of India, Delhi in writ petition

no. 18213/2021 NCR Bripk Kiln Association Vs. Central Pollution Control Board & Ors. The operation of
brick kiln will be strictly subject to the orders passed in this writ petition time to time.

3. Brick kiln shall comply with dircctions of Hon'ble National Green Tribunal/Hon’ble Supreme
Court/CPCB/UPPCB issued time to time,

4. Regarding Emmission,Brick kiln shall comply with the emission standard of 250 mg/Nm3 as laid down
by notification dated 22.02.2022 issucd by Ministry of Environment, Forest and Climate Change.

5. Brick kiln shall ensurc covering of trucks/ vehicles properly during transportation of raw materials/
bricks. _

6. Brick kiln must ensure platform of size 4Fect x 6Fcct and porthole of minimum 4 inch diameter in size as
per the norms or design laid down by the CPCB for monitoring of cmissions.

7. The said Brick Kiln must be operated as per zig-zag sctting, rectangular in shape methodology. Mixed
settling of bricks in kiln is not allowed

8. Regarding Fucl , as per direction no. 65 issued by Commission for Air Quality Management & Adjoining
Arcas, Delhi, Brick kiln will ensure usc of approved fuel i.c., Biomass/Agriculture refuse and
Pellcts/briquettes/PNG cte. as far as possible. In casc of non- availability of approved fucl. coal may be used
as per notification dated 22.02.2022 issucd by Ministry of Environment, Forest and Climate Change. Brick
kiln shall not usc any unauthorized/restricted fucl like rubber/ scrap/tyre/ oily residuc/ pet coke/ plastic/
leather cutting etc. in the Manufacturing process.

9. Brick kiln shall deposit amount of environmental compensation; if applicable.

10. Brick kiln shall submit necessary approvals from other departments i.e., mining, labour, sale tex etc.
before starting operation.

11. Brick kiln shall ensure that the road utilized for transporting raw materials or bricks are paved.

12. Brick kiln shall submit quarterly monitoring report of stack and ambicnt air quality from a
certified/approved/NABL accredited Laboratory.

13. Brick kiln shall ensurc adequatc plantation of trees/shrubs and maintain green belt along with proper

gement Rules, 2016.
iln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment

Act, 1986.

al before making any modification in product/process/fucl failing which consent would be deemed

void.

17. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
18. Compliance report of this consent order must be sent to this office within two months.

19. The applicant shall make an application along with prescribed fee for grant of renewal of consent at least
30 days before the date of expiry of this consent.

20. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

22. In casc of usc of standby DG set, it must be operated as per direction no. 5§ issued by CAQM & AA,
Dethi. The link for same is https://caqm.nic.in/WritcReadData/ LINKS/ 5§537426406-4577-4794-bb99-
8982¢37356dc.pdf
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30 23. Brick kiln will be liable to pay outstanding fee if any.
u Notwithstanding anything contained in this conditional Ictter or consent, the Board hereby reserves the
right and powers under Scction 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and itg
amendments thereof and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and i
amendments thereof to review any and/or all the conditions imposcd herein above and to make such

variations as deemed fit for the purpose of the Acts by the Board.

ANKIT  Duitally signed

by ANKIT SINGH
SINGH ?:;22223;;1.30

43:53 40530
RO,UPPCBMEERUT

Copy to:

A N K'T Digitally signed

by ANKIT SINGH

SINGH Oaexnois
RO,UPPCB,MEERTT
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“APPENDIX-IX
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE
The following cases shall not require Prior Environmental Clearance, namely:-

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp,
toys, etc. as per their customs.

2. Extraction of ordinary clay or sand by manual mining, by carthen tile makers who prepare earthen tiles.
3. Removal of sand deposits on agricultural field afier flood by farmers.
4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or

community work in village.

5. Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds
undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes and community efforts.

6. Extraction or sourcing or borrowing of ordinary earth for the lincar projects such as roads, pipelines, etc.

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their
maintenance, upkeep and disaster management,

[}

Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat.

9. Manual extraction of lime shells (dead shell), shrines, ctc., within inter tidal zone by the traditional
community.

10. Digging of wells for irrigation or drinking water purpose.
11.  Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be.

12, Excavation of ordinary earth or clay for plugging of any breach caused in canal, nailah, drain, water body,
etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate
or any other Competent Authority.

ctivities declared by the State Government under legislations or rules as non-mining activity.”
[F. No. Z-11013/47/2018-1A.11 (M)]
GEETA MENON, Jt. Secy.

cipal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii)
S.0. 1533 (E), dated the 14™ September, 2006 and subsequently amended vide the following numbers:-

1. S.0. 1949 (E), dated the 13™ November, 2006:
S.0. 1737 (E), dated the 11" October, 2007;
S.0. 3067 (E), dated the 1™ December. 2009:
S.0. 695 (E), dated the 4" April, 2011;

S.0. 156 (E), dated the 25" January, 2012;
S.0. 2896 (E), dated the 13" December, 2012;
S.0. 674 (E), dated the 13™ March, 2013;
S.0.2204 (E), dated the 19" July, 2013:
$.0.2555 (E), dated the 21* August, 2013;
S.0.2559 (E), dated the 22" August, 2013:
§.0.2731 (E), dated the 9" September, 2013;
§.0. 562 (E), dated the 26" February, 2014;
§.0. 637 (E), dated the 28" February, 2014;
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 28th March, 2020

5.0. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and
Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been
amended with effect from the 10" day of January, 2020 and, inter alia, new section 8B relating to the provisions for
transfer of statutory clearances has been inserted;

AND WHEREAS, sub-section (2) of scction 8B of the MMDR Act provides that notwithstanding anything
contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under
the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under
this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences
and the like vested with the previous lessee for a period of two years;

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything
contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations
on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the
date of commencement of the new lease;

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems
it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of
Environment and Forests number S.0. 1533 (E), dated the 14" September, 2006 (hereinafter referred to as the EIA
Notification, 2006);

AND WHEREAS. the Ministry of Environment, Forest and Climate Change is in the receipt of representations
for waiver of requirement of prior environmental clearance for borrowing of ordinary carth for roads; and manual
extraction of lime shells (dead shell), shrines, ete., within inter tidal zone by the traditional community;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986). read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a)
of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number
S.0. 4307(E), dated the 29" November, 2019, hereby makes the following further amendments in the EIA Notification,
2006, namely:-

n the said notification,-
& P&RY(I‘L{ aragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted. namely:-
<

The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section
\ §A pf the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction
] r the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid
; environmental clearance vested with the previous lessee for a period of two years, from the date of
mencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same
ms and conditions of environmental clearance granted to the previous lessee on the said lease arca for a period of
two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental
clearance with the terms and conditions mentioned therein, whichever is earlicr:

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory
authority within a period of two years from the date of grant of new lease.”

(i1) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be
inserted, namely:-

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by
the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to
the successful bidder, selected through auction as per the procedure provided under that Act and the rules made
thereunder.™

(iii) for Appendix-IX, the following Appendix shall be substituted, namely:-
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14.  S.0. 1599 (E), dated the 25" June. 2014:

15. S.0.2601 (E), dated the 7" October, 2014:

16.  S.0. 2600 (E). dated the 9" October. 2014:

17. S.0. 3252 (E), dated the 22™ December, 2014:
18. S.0. 382 (E), dated the 3" February, 2015;

19. S.0. 811 (E). dated the 23" March, 2015;

20.  S.0. 996 (F). dated the 10™ April, 2015;

21. S.0. 1142 (E), dated the 17" April, 2015;

22. S.0. 1141 (E). dated the 29™ April, 2015:

23. S.0. 1834 (E), dated the 6" July, 2015;

24. S.0.2571 (E), dated the 31" August, 2015;
25. S.0.2572 (E), dated the 14™ September, 2015;
26. S.0. 141 (E), dated the 15™ January, 2016;

27. S.0. 648 (E), dated the 3rd March, 2016;

28.  S.0.2269(E). dated the 1st July, 2016;

29. S.0.2944(E). dated the 14" September. 2016;
30. S.0.3518 (E), dated 23" November 2016;

31. S.0.3999 (E), dated the 9" December, 2016;
S.0. 4241(E), dated the 30" December, 2016;
33. S.0.3611(E), dated the 25" July, 2018;

34. S.0.3977 (E), dated the 14" August, 2018;
35. S.0.5733 (E), dated the 14th November, 2018;
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7% T AONS0. 5736 (E), dated the 15th November. 2015:
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f 77 3 .§;3.5845(E}. dated the 26th November, 2018:
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A 345(E), dated the 17th January, 2019;
Rl ;;.:;;'39 ’)SQ 1960(E), dated the 13th June, 2019;

\_/46 so 236(E), dated the 16th January, 2020;
OF ‘gg{;’s 0. 751(E). dated the 17th February, 2020; and

42. S.0. 1223(E), dated the 27th March, 2020.
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and Published by the Controller of Publications, Delhi-110054.
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Appeal JOANQ. 453 of 2025
Inre:
SOHANVEER N
Plaintiff /Appellants/
Petitioner/Complainant
VERSUS
_.STATE.OF UTTARPRADESH& ORS Defendant/Respondent/

Accused
KNOW  ALL  to  whom  these present shall come that FWe
the above named
do hereby appoint (herein after called the advocate/s) to be myfour Advocate in the above
noted case & awthorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advocates,
138, New Lawyers Chamber, Sapreme Court of India,
New Delhi, Ph, :011-23070011, Mob. 9810252518, 9811076721
To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the appellate Court including High Court subject to
payment of fees separately for each Court by me/ us.
To sign, file verify and present p.lt-.:aclings,; appeals cross objections or petitions for execution
review, revision, withdrawal, conipromise or other petitions or affidavits or other documents
as muaty be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
To withdraw or wmpromm, the said case or submit to arbitration any differences or disputes
hat may arise jouching or in any manner relating to the said case.
To take execntion procecdmgs
To depesit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be | hecessary 10 be done for the progress and in the course of
the prosecution of the said case,
To appoint and instruct any other Legal Prdcuuoner aulhon?mg him ‘to, exercise the power
and autherity hereby conferred upon the Advocate whenevcr he ‘may think it to do s0 and to
sign the Power of Attorney on my/our behalf,
AND VWe the undersigned do hereby agree to ratify and conﬁrm all acts donc by the
- Advocate or his substitute in the matter as BLy/our own acts, as if done by me/us to all intents
and purposes.
AND 1/We undertake that I/ we or my/our duly avthorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when the case is called.
AND I /we undersigned do-hereby agree not to hold the advoeate or his substitate respensible
for the result of the said case. The adjcurnment costs- whenever ordered by the Court shall be.
of the Advocate which he shall receive and retain himself,
AND T/we the undersigned do hereby agree that in-the event of the whole or patt of the fee:
agreed by me/us to be paid to the Advocate remmmng unpaid he shall b entitled 1o withdraw
from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. [/We hereby agree that once the fee is paid. 1Ave will not be
entitied for the refund of the same in-any case whatsoever, If the case lasts for more than three
years, the advecate shall be entitled for additional. fee eqmva]c,m to half of the agreed fee for
every. adchtzon 1hrcc },ﬁarq or part thereof, :

IN WITNESS WHEREOF I'We do hereunto set my /our hand to these presents the contents
of which have been understood by mef‘us on thw 13 day of1_2___ 2025201 .

. Accepted subject to the terms of fees:

W il ol

(PRADEEP MISRA)(DALEEP DHYANI) Client-
Advocate Advocate (D/435/01) Anuj Kumar Chaubey
Law Officer-]

LLP. Pollution Control Board
Lucknow
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